304,
'

ON PUBLIC
TAKINGS

AIXIY-FIRIT REPORT

SHRIR. P, YADAV (Madhepura) : I

esent the Sixty-first Reéport of the
gomiltﬂ on Public Undertaxings on
Actien Talken by Government en the
recommendations contained in their Fifty-
first Report on_ India Tourism Develeop-
meat Corporation Ltd.

DELHI SALES TAX BILL
(i) RerorT oy SeErEcr CoMMITTEE

jSHZR.! 8. k% SIDDAY:A R(Ghlmd-_
rajnagar) resent the t
the Select Comu:?ttee on the Biﬂ to

comsolidate and amend the law relatmg
to the levy of tax on sale of goods in the
Unien territory of Delhi.

(ii) EvipEnce BErome Serect Com-
MITTRE

SHRI S. M. SIDDAYYA . I lay en
the Table the record of evidence tendered
before the Select Committee on the Bill
to consolidate and amend the law relating
to the levy of tax op sale of goods in the
Union 1erritory of Delhi.

———

18.05 hrs.
BUSINESS OF THE HOUSE

THE MINISTER OF WORKS AND
HOUSING AND PARLIAMENTARY
AFFAIRS (SHR! K. RAGHU RAMA-
IAH) : Sir, with permission, I
rise to apnounce that em;n:nt Business
in this House during the week commencing
the 218t Apnl, 1975, will consist of :—

1. Consideration of aay item of Govern~
ment Business carried over from
today’s order Paper.

2. Discussion and voting on the De-
mands for Grants relating to the
Mipistries of :

(1) Home Affairs

(») Supply and Rehabilitation.

Imrthui:ehmm:lrzwﬂ_alnhh
Mt on Apﬂslﬁ')‘!
Poe T oonddieation and ph

g two com-
stitution, Azeendmcxt reising
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‘o Sikkim and the other reluting te Aru
nachal eshe -

MR. SPFEAKER : I have been,
the Members that when they m
misgions, they should be brief and “thiey
AR thoy thagld mor et o ot

n L no on more than
one¢ point. Already there are go bers
who wapt tg y I have, therefore,
to rpdu.oe the time to accommodate such
a big list of names.

wh vw wx fewe (¥ra) - feara
® ot At IX w7 o F Bwr fort
g e e oww A e g
&Y 3T e et qaRe Y O R 8
damgar g fo st ME & wng
w7 qfy w3 a qedt 7 xfy won
vaTer aver WY T 1§ wigat § e wiw
aofy g e frare w7 Al W e
E I agr wT 125 wWAT *W § W
=

SHRI VASANT SATHE (Akola) :

I would Kke in the next week’s business
discussion on the important issue relating
to the policy of allowing private sector
or private persons to make imvestments
in public sector uprdertakings. The Govern-
ment should come out with a clear ﬂ:y
statement on this because in the t
Heavy Electvicals, Hardwar recently
a memorandum was submitted by the
worken of the faetory P:'ppcéns this and
it is learnt that the Prime Minister has
given theém an assurance that private
investment in public sector will nes be
permitted. I would, therefore, like a
clarification be made on tFis matter and
this imyportant matter shoukd be discussed
next week.

SHRI DHAMANKAR (Bhiwandi) :
T want to raise the matter of the Zuari
Agro-Chemieals, Goa. This factery in
‘Gea has not taken proper stcps to tseat
the ammonia effluents and is thereby
eausing havoc and is polluting the whele
arca as alsg water. As a result vast
areas of rice fields have been repdered
barren. Even the labour have refosed
L M e e ey The

i uch 0

slso hawve demanded

closure of the factory. I request
- should be
thre Beuse. ¢
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oft e wredt (qear) @ e
agY, A & fag Wom, sw Ak
o ot § ft smawy
g ik R g ool AW AT
wrer wwlryy  for qefr g afirdt
Wit ¥ar onh o forer WO Y
wfma ) F ok amm ¥ fgred
fafrer forsly & Y orft 7 oF aere
§ I WiT woeTe w ST W
WEATE | TEAr wge fagre # TwEw
t) g o wgm AR T X
W gz fody & qeiyaf
TR & T & gariws st Aol
et gz e ¥ e TN

Wy oot wr ower 3w oawd
wfear wge, aare qonen & aTgear
wer & wgeman, dgeran, A9
gy, Jgarw foawr & TR awe-
g & awae wrfy s R
T e ) T ew A fage
W ogard oo A g AR I s
R AW MIRT EH g T AL TR
w frer omofr 19X o A e A
weft g1 ok &, avfy ®1 anwre v £
AT H WA X aw Y@ arw
fome refrd ) e fag ol
frm @y, TR N aw @ AW
@ g & Ewgfr sowrw
A A IGP @Y I WK amg w
gt ft Twerr & www ag A
frorrn wehi g1 & fdww won
wgrt g e o figre e #rewawe
®EW A X fady wqEw A
st awr W e R fage B 3w
oYy GHEAT ¥, CW GWZ FT R Frerer
ot @ | fag ¥ g7 ey w1 @ § Ao
qeft wr weT T §x ¥ wWrawe §)

144 %
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WYt wre ® T Kt sanr e
g g ofte wmar s e wosroe
Ty ¥ Qe v O WAy W
gorr Wy waT w4fr)

woqw wiieg @ Wiy aeR Afee F
ane wrf W fowrd 1 ag ey
forwm wifgd w1 amor oY 4 e
oy X fr Y ufen omd ¥ aft X

ot gow W wwwTe  (TAT)  wAEr
Aty dger s i degEr e
wfrmrre o foid ox o wwf mfr
gEd) san aw ad v g foer
qeawf wo amww | v fafuw
writ & gfomt st snfrarfst o
TEIEFAAEARG G E 7 Y A=
Tl o W R A frew wwearwr
o g fawren ) wfire o ot @Y @
a1y T FOEIT Y dwT R A, AWy
wETaT ¥ 3 &, I X AT ¥ AfwA
Frwr W 4 IUOW A &T T
fawelr arz ghamom ¥ s dur AR
frmar & wgarg e gw foid ag
st o1 gH 3T Fearg wrer faar )

deqes W ¥ AR ¥ 9 qReRe
fem & ag w7 adl & qETgTRITH
&3 Wt oY €1 forgd @I &w 7 g A
oAt feae € o1 faer dare fpar wav
a7 Ik 717 Fiwa Ig 9T o™ asf ady
FTAT @ | W AT IAAT T ALY AT
W? XA AT ATRT JEETAQT AT X
faarcy?

ot sfaew 7 o 9w qe wb
S0 ¥ fACagm & ATln waeR T
g T fafy woimd) I
ety 1 AT ww o gar g W
grET TR @ frew wewrd, W
T ATl qeer T gen
gy oW wrxr W frg e g
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oy gW I 7T Wi TR §T FEWT
';‘ﬁmmﬁ lﬁ'ﬂT!l

MR. SPEAKER : Mr. Samar Guha,
you have not mentioned on what point ;
you bave not mentioned about anything ;
you must write,

SHRI SAMAR GUHA (Contai) :
I always obey your order that I should
rais¢ only one subject.

" PROF. MADHU DANDAVATE (Ra-
japur) :You can imagin€ on what topic
the will speak,..

MR. SPEAKER : I am happy on the
observation, but you should write the
subject.

&t g (mofg) cow awmg
gon a7 ot forw v sty far w4 A
aft A Afew w@r o ?

waw wpww ¢ fawAw aw SISy
g § ok Aw qw gar ggw feenes
Tt g

oft o ai¥ : ga7 A Ay wgT W@ W
21 wored fr wr gy g W
L

SHRI SAMAR GUHA : The Minister
for Exteinal Affairs, in the course of his
reply to the debate ressed his concern
about Khan Abdul affar Khan, the
Frontier Gandlu.

Sir, I want that the Minster of External
Affairs should ¢ome out with a statement
next week on how a concern was expressed
by him in the course of the debate on the
demands of External Affairs about Shri
Khau Abdul Ghaffar Khan and in what
shape he would express that concemn
I want to know whether our Foreign
Missions will be instructed to mobilise
international oﬁli:tlan in favour of Shri
Khan Abdul affar Khan’s Security.
Also I want to know since this is a sacred
matter and for six or seven ycars, he
bad been in Afghanistan and then he
came to Pakistan and since he is not now
being allowed to go to Afghanistan and
s being kept interned although there is
po charge of any conspiracy against
him :‘m E:&:mm?t whether  the
Hae genocide and repreusion
be raired inthaprxcr forum like the
UNESCO and otherts There is a
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large number of exodus, of refn
from Baluchistan and Pakistan and they
have entered into Afghanistan, I wapt to
know also from Government whether
they will come out with a statement for
giving them assistance,

T want further to add that they were
compatriots and comrades-in-arms to the
last moment in the main current of our
freedom struggle and 8o we should not
forget that and we should not frustrate
them. At least we should feel in our
conscience that it is our secured trust
to uphold their cause.

oft Wiiie |1 (ST < e wE,
s zferer ferrer oY st & qoi @ T
fr w0 wdw worde smwr 1 agl
w1 w90 sl figeaT, Ay W
e aarr  wnfe wrume @Y 03 §, 0C aefy
T g T ¥ A T 0 A £
¢ 3w Torfifeer e wraw fer § 0
¥ wrgang e agow gar fawa e ot
Hft AgEw gwrew ¥ 0 wgh X Ay
weage Y Trard A e B, 9w
®TCN AGE ¥ ACCRT B FAw FwTT Y
weraaT ¥ qmawpear & #C ag O gar
wter § wafie o frr ¥ oy, g IS
I AT margEt ®Y gk w3 A
TR AmEr ¥ ot I | 3T g
w1 1@ uwwr wwig o wEdr g
fr faw awlwt  Tragandr wr figx
g ¥ gk s v w gl
dvagt ¥ agor giomeww ar , 9w
W O TR TEA W W TR
fer 1w ¥ ¥ rrgyEwrd
wyk st wr R} &) wehre f e g
fir sy gy ¥ faww Y Twr Mg
o x@ T¢ fawre wer e wwa firfer
| g TR g AWM Aw AR
XY, &% TOTC OF SreE-ArEw o aeg
g

SHRI P. G. MAVALANKAR (Ahme-

dabad) : Mr. Speaker, Sir, as the House

knows, Gujarat goes to the polla for the
new Vidhan Sn'ghn in carly June. To
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{Shri P. G. Mavelasker]

engure free falr eloctions, T demand
that the oz in t must
function in & i

manner
and devote all theit time and energy to
the question of giving relief to the scarcity
h t poaple.

I also iavite the atiention to the fact,
w_ because the Prime Minister
i1 reported 20 be going mnext

week to some ts of Gujarat, i=
cularly, the cts of Jamnagar, mt
ete., t the State Governmeat had
approved the plans of 494 Check Dams
uring the year 1974-75 in five districts
ra. These districts are Rajkot,
ﬂul'nlill; J‘m‘ ’ M and
Amreli. The Im;)‘-u;f sanctioned was
Re. 2.5 Srores. All these schemes are
&h,r.lvaa reportedly duc to shortage of
fands.' erefore, I would like the
Administration to get some funds so that
they cap devote themselves entirely to
the work of drought relief and leave the

two Advisers, parti-
oularly, Shri H. C. Sarim, arc run
about and making public and po :timﬁ
statements which have diréct or indirect

ect om the poll. I would, therefgre,
like the Governor and the Advisers to
be free from this. Mw I refer, in con-~
clusion to thenows that the Prime Migister
1 also going there next weck.

, I would like to know wthether she has
decided about this jost now or it was
dedided long timt back. The Prime
Mimster and other Central Migisters
should also refrain from under taking any
official tours during the ensuing wecks.
1 want the Home Minmster to make a
statmont assuring the conduct of free and
fair elections in my home-State.

SHRI ' JYOTIRMOY BOSU (Dia-
mond Harbowx) : Sit, I will take
only little time. PFour thousand wotkers
have been laid off by Hindustan Motors
st Uttarpara in West Bengal. At the
same time not less than 50 industrial
;:::gﬂ l!liflbd.lheh offices from West

SCTI0uS uni yment pro-
blem. I would request the hon. lndultpl‘.;ﬂ
Minister to make a statement on the Floor
of the House to give us a clear picture as
to what is there in stores for us in the
futyre,

Secondiy, there has been a serious case

of and atrocitics en & Bowri

frww sSw i amr g d agd
¥ favarfer wFr gk s & g o
G | AFIC TH AW 35 TATC WM
facwrfr gYad &1
MR. SPEAKER : That is not the poin
which you wanted to raise.
oft mg Fewg : & fararfieet & at B
sErE | w€ g ® feonfiw g &
amige s ¥ aomg, Aow AN
W | (aET) 3w O o ¥ aft
aqrar wr T AR Iw KAk § A4 frar
tafer Afeg 4 47 foiw ® &
Terw fivar & e faeoft e wrfirr oo
Fwf aet ¥ foeelt Tuawiie
W Iy wme Wifmiagre
ww  feenfr @ o g & 1 oA
i, 7y feoeht Tamede smafcd w1
aac ot q@ oy ofregd
“As Secretary is aware our policy
is not to acquire old built up arcas
or .... which had been mentioned
as such 1n the revenue records

before the date of preliminaty
notification.”

W AT, AW A, Sreige anfy
e ¥ agy ard gt onfiw & ongr
o age ¥ femaw oy § @
w frar o <y & e agh o o o
facfrr fear ar qd 1 a1 & few
A ff ¥ W TR ¥ owamw
W g fr anfacere Ao dwewie
i & o Prawd, o My, T
ST awer Qe ar o frera gfar
¥ dwdt ww ¥ v oo £, o Brerr-
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frfoer aqert AR E Aw &
wr e wgr g )

SHRI NOORUL HUDA (Cachar)

8ir, there are mbout 30,000 ipusis

i ic mipority in .the

district of Cachar in Assam. In spite
repeated

agitating the minds of -
nupit. I would like the Home Minister
m i‘:q&:l s educati £

to mary education in
the lan of &:n 13 mapipuri in
the district of Cachar. as

SHRI&. M. BANERJEE (Kappur) :

Mr. , 8ir, with your permission

I would like to raise a important
matter. I do not want any TCcom-
frontation of Central t em-

ployees with the Government. Sir, you
are aware that fiveinstalments of dearness
allowance are legitimately due to the
Central Government employces on the
basis of the recommendation of the Pay
Commission and which has been accepted
Government. This is due from 1st
tober 1974, Sir, a soleman mssurance
was given by the Migister, Shr: Jagjivan
Ram, on behalf of the Government, that
from 15th March, negotiations will
start as to how these five instalmepts
of dearness allowance are to be paid and
whether a wage revision was necasary.
Sir, when the representatives of the Central
Government employees met the Finance
Secretary and other officials recently,
the Finance Secretary lained to us
the varioms economic difficulties faced
by the Government. He ed with
us that the representatives of the Central
Government should cooperate
Yith the_Goveamecnt, Sie, ::e!herh it
10n or sa A not ow*
pE ad e
eat €m held r hle

for the reaction of these conditions ? The
capmemic- cenditions haverganc bad be-
caute of the high prices and inflation,
The répresentatives of the Centrhl Goverpe
mént employtes have made it abyndantly
clear to the hon. Pinance Minister apd
the PFinance Scorewmry that wnder no
Circumstances, they should be made to

forego. the- nstalments deaggess
iR

information, i that the Fing
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is going abroad. Thercfore, suitable ins-
tructions should behi_l:ued to the an::e
Secretary not to g pressure on the
m thi tWh th mt;l ye':.;
ar nothing. en the o
in th;lpublic sector undertakings get a
from the Government, why should
only the Central Government
sacrifice and not get the five in ents
of dearpess allowance 7 On behalf of
all those and organisaticns, I
would like to make it clear to the hon.
Finance Minister and to the Government
that the Central Government employees
are to have negotiaticns for
better ugu according to the reccmmen-
dations of the Pay Commission, if these
five instalments of dearncss allowance arc
paid to them. Weare prepared to consider
other aspects of the case, if the Government
?nr also prepared to C;:ndd.ﬂ ou;-f dtmmﬁﬁ
chea; in or y of essen
mn«Btf:: st'h:le,:lcnn prices. But,
these five instalments of dearness allcwance
should be paid fint to the Central Govern-
ment cmployees. T would request that
a statement should be made by the hon.
Finance Mmister., The Genllitl Govem-
ment employees are patiently waiting.
‘This inflationary situation is t]{e creaticn
of the Government and the Central
Government employees should not be held

responsible.
oft i o vl (wiwr) : § g TR
W FOTT Wt g A dww Wi welt
§ firiaer o g v et wg o
gy wr wrcart ¥ miww o% e @
qeah ofi ¥ o frng @ A QW
T |
arméte, feraron afte wfrge & faivfigd®
®Y wowTe Tt At vt § o ooft 3w e
¥y ey foy amd o eyt o fedwee
e g Wt e w, e ke e oY
wfdr) owd ey sfreofy ayger Yt
A dqe o ) it ¥
o garaTe war & Fraey of o) ' w2
g e '
“*A secret hospital complex is repor.

ted to have beey set up deep in the
of Mizorsm by christing
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[ T o wnii]
the clashes with the Armed Force®

of India came to know of 1t very
recently conducted mvestiga-
tyons, 1t 18 learnt Sometme 8go,
a of armed Muzo rebels 1s
r to have sncaked back
into Mizoram from Burma "

woft e & & Friww won g g
WA ¥ qF AR ag e auy
T fr oy W

oft woe amew (wawg) ¢ & AW OE
Q8T WTHeT SoT wTEET B ONTe

o g
wOT R 97 AT T WA ¥
wiwoft gEt | ot orgar i ot §
W AR ¥ @ 7 oo
AT QT oY B AGET G, 3 vedue
WY T A gwr 2 ok awly aw
woedt & faws wrg wdart g gE
agt B g woft fasrer awl, @ o d &
sft wredfy wwe firsy of st T aTey
aftew ARy §0% § 1@ At
¥ arw o 0 st o gk
§ 1 oY smtwed o famrs AW
witark mit gkt e T wQw T
g AwTE | qE ATHET OHEY W@ @
miww @l 1971-72% frw ¥ [
ot Wvw il W wmedw feg g A
Tak e wiw sam gt | dwfem arg
s afer W wwre F qur Eeftcany

7
€1 & fasdrd & sra g WA ST
Qg | aren wae frw, Ay s, @

aete Wl ? ager R ¥ o fedle
& § 9% TAww O B i w4 -
wifedt & fawrs  wriard o g€ Afew
w aSad ¥ fawrs wf v ok
FomM dor wd FE I ad
M Wt gz Gafk?

woqw wtyw :wx o femt Sk
fawrs aewt W1 gl won Y A
S W ogiratfen T el & el
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wum  dee g s gy Y
ww ¥ wglfe efferw won soy
Rl ; W e e ¥ e b

oft oy foord e W qtifv Tt
LL o A

SHRI K. RAGHU RAMAIAH : I
have a submission to make. He has
already named the h?m-umu. This will
get wide tﬂ“bllmw o notice has been
given to hon. members to contradict
him. Itisa very anomaloussituation....

MR. SPEAKER
aware of the rule.

: I think he was not

SHRI MADHU LIMAYE : Let them
give personal explanations.

SHRI K. RAGHU RAMAIAH :

Ignorance of the rule is no justification.
I submit for your consideration whether
the matter should not be held over without
Kublmty until the hon. members have
ad notice and are able to contradict
it because otherwise it will do a lot of
damage. They should be protected in
this matter.

MR. SPEAKER : I am very sorry
this rule was not observed by the member
Perhaps he is new.

oft wifiet were (afaar): amdg g
# e Tt oy 7oy 3w Y § o ww grow
Hafig, sawr aw faard & wmgen
g fr 3ak ww formd ) qemaa |fem
L]

oW winw ¢ A% wy fewman
€ W T ¥ W o L few
w1 ot AR ¥ Y et G
T g

o wmox amee
s aTawT

MR. SPEAKER : I am sorry the rule
Was not observed by the member. The
names should have been given to the
.'Ehr This applies to men in public

ag wrqeT gt faEm

CHAITRA 28, 1887 (SAK4)

B0

ﬁmﬁqﬂm(m} m'li'w
2 efe ¥t w wm, fern g g
dx wgmghe 7 e € v 8 @
g A A-TEr gRml OF g A i
gt Tw ¥ ey ek @
et wrew IO, IW wEw Wk
e wxr 7 wafi gk k| wwm e
aregard  sfaalt ¥ sTETER
firg & fe g oirer Y vt fodle s o
W AW W | gAY GHg o
swmew feg @ € fe anfowwr 48 ¥
e gw Todt A faa Ay ferar
Wt T, et Fwwr ok o g
g1 afcfeafs ag ae or oY
g o1 ax® ¥ qw swifa &7 am-
o ¥ ar g @ | wfaEt o w-
ewrd ST W E SO W
3aw 1k arew Qo g ANy

g &g FAr w1 §w gy a1
Ae g, ve g ¥ qF wgy g AW
e g WTewW Y ¥ et
4l

4wt wgea W wwarAr argal §
¥ fag A & smrew fed o § Ak
I QT s@® fd www gww q¢
e kd ™ §, w frwd IR
afed ad ANImAoe  wrd g
TG AT, qX AT A9ST AW AT @ |
wife T Ty LA N W oanew
@ mmw s Tt o
Ay

Tt afl, ¥ areet v Areard aEew
% ys agwe g Wt § fie dae
e ot wfier & aXd fenamd
aa fdwi & Wt oo frar gyl
gt awr At § o agh v A aron
or o AT Em ¥ ¥ qwe
T § -

‘g ¥ wTa ¥ freww oft Maem

fex femr & fw ohow & Neg ey

870:
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MewET Axaw $9 a1 ¥ | Al
fear ardm swaw ag dwani aft oy
wwer | wwfeg o pfy W & gy
fe ot srere fed 77 @ saw e
¥ gur fisar ard)

srardt Fqd ft Namr ¥ M
wE srerga fxd 75 4 fw qrardy sy
PR Tw ax w3 | AfEew g™
% 27§ d, ¥|@ YT A Fear
marg

TN W e #3 g, war
T wglr EAfer O oaw frma @
werys ma wr Afr wedx g fem ¥
agd £ ¥fwa i afl andr ) ¥ ey
"Eﬁti 9§ s|am fag

SHRI SEZ{{IYAN {(Kambhakonam) : I
worte you g letter regarding the use of
namet and melaturesmgf minireries
and tments, Hindi &q
ten in Roman script. Strictly that does not
come within the purview of the businems
forthaautmaf“hatrhdboen told
by your officcthat T miglt raise the tatter
now. I rqmegber that in the seqend

rwul etc. were in
year T raised it and this year
9th January 1973 1 wrote a letter to the
Minister, I te the cfforts of
the Minister of Parlismentary Affairs;
he issued a circular in February informing-
the various Ministries of the aca?)ted
tion and stated on the floor of the
ouse also. In my letter I made it
clear :

““I am writing this letter in advance
8o that in case the decision of the
House is not taken somewhat more
seriously by the Government and:
the House and if any report or
paper is presented to the House
contravening the announced decision
T shallinsist on the withdrawal of the
same.”

After that letter was wiitten the Depart-
ment of Parhamentary Affairs wusued a
circulai ipwiting their attention to my
letter and they have specifically staled
on Februar{ 13, 1975 in thei cucular —

“The Minister of Parliamentary
Affairs has announced on the floor
of the House that the designalion
of the Ministries and the names of
the Ministries and department etc.
should be written 1n Englsh fol-
lowed by Hindt equivalents in
Devanagari script for all parlia-
mentary business.”’

That had beem mmde clear. But even.
after the issue of the lettet many depart-
ments are contituing to issue their re

and are placing papers on the Table of
the House using Hindi cquivalent im
Roman script. 1 Can point out so many
examples : the Teport of the Ministry
of Agriculture and Irrigation, Depart-
ment of Irrigation; the report for the year
1974-75 Ministry of Agriculture and

Irrigation, Department of arlmlue,
4-7% teport of the Ministry of

the 197
Defence. are so many. We are now
discussing the Demands of the Miniftry



we must know where we stand. Therefore,
I secks i In this case the
Minister of Parliamentary  Affairs is

is ted by many
case of many papers laid on the Table
this decision had been completely floyted.
'!‘l'mefor.e. I seek your permission and
your ruling when a decision is repeatedly
flouted by various departments of the
Ministries of the Government.

SHRI B. N. REDDY (Miryalguda) :
Due to continuous fall in the price }of
cotton lakhs of cotton growers had been
badly hitand this will hit cotton production.
I request the Gow.-_rnment to announct

and direct the cotton corporation to
enter the market in a big way. An
agitation for the payment of minimum
fair price for cotton has been going on in
Andhra Pradesh for months and months.
Thousands of kisans who have made
huge investments for increasing production
are coming to the collectorate and
staging & dharna. Recently a big hartal
took place in Guntur and Mr. Raghu
Ramaiah knows it. A representation
was given tohim on behalfof cotton growers.
I do not know why the Government
1s keeping mum on such an important
matter. Perhars Government is not tak-
ing any steps bacause they want the traders
to buy the cotton at lower prices and
make profits later. This is the method
of the Government. After the cotton
growers have exhausted their stocks of
cotton, Goverament will start making
purchase according to their own rates.
By this policy Government is helping
the y trade interests, Se, in
atng o e’ exhangs,
carning uable

Goverament should snnounce the mini-
mum falr price for cotton. Governmeat
has not acted so far, I request the
Goverriment to alfow a diséussion dn this

'mtiun and

R !
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About 10

controfling a clash. Even if the ciash
had taken place, 10 people would not

make a statement on this very grave mis-
m:;: of the situation by the police

PROF. MADHU DANDAVATE (Rafs-
E:) + Sir, 1 wish to raise an issue which
already been raised on the floor ¢f
the Maharashtra Assembly,
has beea pointed out that there is a group
of persons who have been indulgz:s in
a number of malpractices in the
Printing Press at Nasik, under the leader-
ship a person called Vijay Ranade.
This gang has been stealing some of the
important documents and letterheads in
the name of the President of India and
they have utilited them for sccuring
import licences to the tune of lakns of
rupees. Vijay Ranade is supposed to
be staying at Arunoday Lodge at Nasik
and he was parading in the fake names
of Rajadhyakasha, Capt. Desai and Maj.
Marathe. There is another aulpl‘lth?
name Shri R. J. Munshi. All the details
have been given on the floor of the Maha-
rashtra Assembly. It was indicated there
that sinoe this comes within the juris-
diction of the Central Governmeat, per=
haps more information will be available
from the Centre. You will agrec that this
is a very serious matter and I demand @
categorical statement from the minister
concerned, 8o that these malpractices being
indulged in the name of the President of
India at the Security Press at Nasik can
be ended.

SHRI SHYAMNANDAN MISHRA
(Begusarai) : I would like to make a
statement on certain matters which are
likely to affect the frec and fair elections
in Gujarat. As the House knows on
the 2end of this month, we have been
invited by the Prme Minister of India to
a meeting in connéction with the &
reforms., But in the meaptime, there is
a spurt in the enthusissm of the central

t for expediting some of the
profects in Gujarat. This has been re-
cognised to be one af the evil practices and
theimts have pron d their opinions
on it.

The sccond point relates to the tondugt
of a civil servant.  Recently we had redses
this matter as to how a civil servamt,
Mr. Serim, who acts as the Adviser tor
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the Government of Gujarat wasigvolved
in a television interview. That point was
not cleared to satisfaction of the hon.
members of this Howse, In the meantime,
we reliably learn tthat whep Mr. Sarin
was receatly here, he participated in one
of the meetings of the ruling party members
in connection with the elections. He has
been dabbling in active politics.

AN HON. MEMBER : May be he bas
joimed the ruling party.

BHRI SBHYAMNANDAN MISHRA :
If he has joined the ruling party, that
would be to the great relief of all of us.
I want that Government should clarify
this also.

There is another matter to which I
would like to draw the attention of the
House and ask the Government to make
a statement. The all India Radie had
been making broadcasts about the fammne
and drought conditions 1n Gujarat. But
soon after the termination of the fast by
Mr. Morarji Desa: and announcement of
the elections, the All India Radio had dis-
continued 1ts broadcasts on the drought
conditions in Gujarat. Are they proposing
to devote all the time to partisan °§°r:.d-

casts, leaving the drought-affected people
to fend for themselves ?

thﬂé. I would draw the attention
of the Government to the lack of drinking
water 1n many parts of Bihar, to which
Mz, Shastri also has referred. Government
must take some active steps with regard
tothis. Iwould particularly drawatiention
to the helpless people of my comsti-
tuency Beghusarai in this context.

4
SHRI B. V. NAIK (Kanara) : The
work in regard to a very major hydro-
electric project in this country which is
situated in the district of South Kanara
in Karangtaka has been held up, we
are given to understand, due to paucity
of funds. The project was cleared as
m}i.u zgth July 1973 ub}equentgy
‘we have been hearing appeals from the
Governor of Karnataka, Mr. Sukhadia, to
the centre for funds. This is the Hindy
dated o6th December, 1974. There
are other items in Hindu of 22nd
February and 1oth March 1975 about
it. The crux of the problem is that the
State Government has carried out certain
\Im-h in vesspect of the Kali hydel prcglﬂ:ct
t is going to generate the cheapest -
ﬂnitys i?m whole of Asia, costing =s

cither regarding any section of the project
or the utilisation of the funds. But
one of the local problems thatis very much
evident is that an entire township, a
former Taluk or Suba with three to five
thoutand souls is going to be completely
under water under the dam site. t-
lement of these prople has not been done.

There are certain local and State
roblems, but the centre cannot drag its
eet or sleep over the matter, If necessary,

time should be found for a discussion in
detail of the hydel projects, and speci-
fically the Kal: project which will generate
as much as 1250 m.w, of power if it is
fully commissioned. I request that the
Central Government in the Ministry of
Energy should depute as soon as possible
a Central study team to make an
on-the-spot survey as well as a study of
the situation there.

SHRI K. RAGHURAMAIAH : Re.

rding the point raised by Shri Sezhiyan
?do realise thattherc has been some slip-
ping up in spite of instructions. Since then
my Department has been informed that
the Director of Printing has issued a
fresh circular. Let us hope that no such
thing will occur n future.

Regarding the other matters, as is
the convention in the House, I shall most
faithfully convey to the Ministers con-
cerned the laudable sentiments of the
House.

PROF. MADHU DANDAVATE : You
have already directed shat the Minister
should make a statement on the issue of
President’s papers being stolen from the
Nasik Security Press.

MR. SPEAKER : Thisis a time which
so many Memb:rs use. You come in
the morning with this and then you raise,
and you expect the Minister to be ready
to answer.

PROF. MADHU DANDAVATE : At
a later stage let him make & statemen
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SHRI 5. M. BANERJER 1 Seven or
e before ve a direction to
lh?‘Mdi:l?ﬁuof mgm;umwmt
about the power failure or scarcity in
Kanpur. A large number of cmployees
arc affected.

MR. SPEAKER : About that the
Minister . He must come for-
ward with a statement.

SHRI K. RAGHURAMAIAH : The
wsual practice is that I convey to the
Minister concerned what he has actually
said. The Minister has to take action,

SHRI S. M. BANERJEE : I am not
making a statement today. On that day
you were very angry and so was [ Ulti-
mately, when I cooled down, you were
kind enough to direct the Mimster to
make a staiement.

There is a serious situation n Kanpur,
in the whole of U. P., affecting two lakhs
of workers, and the Minister goes onmernily,
he has no time to make a statement He
may have no respect for me, but he should
have respect for you I request you to
gze that he makes a statement.

MR SPEAKER : Before this ohservation
came from you, I have already directed
him.

SHRIS M BANERJEE : You suspend
the Munster for a day

MR. SPEAKER : In view of this parti-
cular practics that after your statement
about the business for the coming week,
Members raise their guestions, you must
have a new portfolio of only a Mimster
of Statements.  Or 1t should be directly
under the Speaker.

PROF. MADHU DANDAVATE : I
did npot press my adjowrnment motion
when you categorically directed the Mims=
ter 5o make a statement. Our Minister
o' Parhamentary Affairs should take note
of this direction.

12.53 hrs.

ELECTION TO COMMITTEE
Czwrrar  Apvmory Boamn or
Epvcatrepx

DEPUTY MINISTER IN THE
Y OF EDUCATION AND
8 "WELFARE AND IN THE

L DNG. (Adia, of Defened)

§ 197376
DEPARTMENT OF QULTURE (8 H
D. P. YADAV) : I beg to move :

“That in pursuance of paragra
) (8) oFtll:c late Depumtpt:'
» Health and Lands
Resolution No. F/122-3/ 35-E, dated
the 8th August, 1935, as amended
from time to tme, the members

as members of the Central Advi
Board of Education, 1ubj¢ctw!:

the other provisions of the said
Resolution.”
Lm,“%mm ¢ The question 1s :
at in pursuance of paragraph
5(5)(a) of the late tm&ntl:rf
Education, Health and Lands Re-
solution No. F/122-3/35-E, dated
the Bth August, 1945, as amended
from tume to time, the members
of this House do proceed to elect,
in such manner as the Speake: may
direct, four members from among
themselves to serve as members of
the OCentral Adwvisory Board of
Education, subject to the other
provisions of the said Resolution.”

The motion was adopted
12-54 Hrs.
DEMANDS FOR GRANTS, 1975-76—
contd,
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